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(2) 37 fF=w (1) F T e Ireq gid 9% A7 i FAq 4 F I9-f7w (1) F qei e v
FIA F TET ITEE TR 9TaT ¢ fo Fhme e & gerg wierar it saae & 12 8 g aereme st
foraTe am=T 13 Y IT-gTT (2) F AT T TS AT F AT A F g FEA0r 987 F°2 97 8 v
ITET TTTEHT -

() FET TEAHRRL AT Ao Ay w6 F AR e fir s wifgewr F awe wEare J§

Iqfeera il
(i) TET gIT TR AT TUT TR T T IEqTAS(t 918 H AT § Tad g0 a1 el il e
Tiq g T SuEe wifeer, Ffe srufera g, o7 i a9 | 98l saed® Sia 7l

(3) IUET TTTEHTLT HaTad TeAT FT AT FT TTHL TG FIA F 18 A Fd & (o T 30 fad
¥ UF THATHT AT IR w4 14 F 37-amr (2) ¥ By Rufawt F srexefiw wfemm = o
[EEICEIREUR R

9. srfier wrfaray- dag 5 F Forrer a1 orer F Forer gy amfafdy s #werer srfier
gTfarsRTEY 2t S fFew (8) F su-fAew (3) & srefitw suds e g vl seer & faeg srfier 3
7 AT 4T

10. srdter & FAEqTeor g SRaT- (1) STET TSR & Q9T & TEqE T67 UH a9l & q1d g &
30 fae & fia¥ -3 AT UHT THTeT o TS Bt g AU STIERTE T AT FIEet LT Tohel Bl

g 7E T erefier arfersrdy Ut srfter 1 30 e o #a1e 9w 45 & % Aiqe wrger w0 i qAfa
T THd 8, TS UH 987 S & o7 qheTa 7 =arait=rd o I900d gl

(2) AT rdier e Fod THT Fofered ToeATsii F7 AqTa H, T -

i, Tl g e AT forfed # ST a5 €9 | gEareAia a7 qeATad gl Algul

i. HETI® TEATASI Aled STEE STIETT GIXT AT SATQeT st AT Ao ey FTae o a7
3|
jii. STl ATAT ARG & F IT eIl o ATEAH | ST (AT ST Tl Bl

(3) STt TTTEETY Hag TeAHT I A T (o ATHL o & TAT UHT G FHl B2 Fled 0l
e ¥ 30 fo ¥ fiaw v sreer iR w5 erdier &1 fReamor

(4) 3uET wTaETr g TR a8 & su-fAaw (3) = srfier wfers g srhier ® i 3u-
A (3) % el saer At e & AorT 7 TATET F7 T9T TEH g AN AT STosm i fehra e
Tl J-TTSTET o THAT o & | TGA FHT

[FT. . 1-5/2020-U%. 25w, TH -|1(3-85917)]

o L] o
Taeeh AT, HFd dl=d



[¢TT [1—=vE 3(i)] T T TSI © T 5

=T 1
(7w 4 39)
FUF (FETTRHLOT S HLEA) AT ATLATHA T FH AT IT FL ALATR, 2020 F Fefi7 Iae
TTfErsRT<T 7 sraET
IT-HE TTIFTET F 90T,
dqaTFH
FT
ol
EIEEE]
TATH
el e
e,

FTgEaredl MeToriead Tt ST ATl & AT 9T F0h (FATHHIT 3T HI&A0) AT AATHT T
FT TAT 9T FL ALATIA, 2020 F TTALTHI 6 ATHAT STEE TTAFTET F STLFT ATRLT F (o7 TH e
T ITLFT IATAT &

ST T ATH A fOqr v a9

a1 T TdT

EICECETIE B

AT T AT

AT T FIU FEFATT H TS i 1 |1erg fFawo

UH FOE] | GATed TeqT qigd S BRI FIC FT GIerg f@aer
AT 2T | IT=T AT THY Hatad [&aars it T

FIT AT AT T TATE T e Fearast AT 9T 95 o H ¢ (FFawor 3)
=T TS AT, ST U9 & (I § =97 27 AT TEMIF 21

—

© © N o o bk~ w0 b

LSRG

Tearad T ST g & o, g7 FTag _ fe=, 20, & SUOw araee fir
TR 7Y A A AT & a9l gl




6 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

JTET 2
[ 7 (2) 39 ]
THHTAT 19T

1. reqeT FT 919 3T I24TH

2. gt fearar (Frem) T 919 ST qar

(i) TR &1 WA TATae F3 aTel 98el gagand T & 918 Sl qaT
(ii) ToFaTer =1 wiatAfaeT F aTer g gaAgadt T 918 S qaT

3. T faarat (SFTsteh) &7 919 S qar

(i) STATST T FTATA e e aTel Tl AGhaT HT ATH 3T Tar
(ii) SITATST T FTATA e T aTel AL AGHAT AT ATH T TaT

4. faare T "fere BT (srfasraw 300 ore3)

5. FREATar FT gterg fFawor (srfeeman 200 oae1)

6. 29, TT fEaTdt T AT ITAFT & ATA [FaTg o THATT UL AT HgHIT 79T Fd & AT TGTEAT
H T AHAT HI AN] FHIA H GHhed Aqd gl

7. af% f3aTe &1 FHTL 751 2rav g a7 FhaT SUSt AT ST aTforsy (Faee S giadr) srearaer =,
2020 F 7\ 8 F arefir T srufera wfereq fdTe weqa #7 (Aferwaw 200 97%3)

TeAT T gEATAT

gl faaTar 1 gearere / 3S & e AL FAaTar &1 gEareT

(FreTT) (STTTST)
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TATE (FEATEAT = AT A1)
(1)

(2)

g TS F LT T GEATHAT

1 2 3 4
(FraTfe=rt T TfafAferea e aTer 17 qaa1 & ATH A geq1erv)

fd: (i) srfarTiaT  Sude Afeee
(ii) g ATE F 7T
(iii) g TS AT TAF T |

ITey -3
[(ﬁ'ﬂ'ﬁ10(1)éﬁ]
T et gAY 7 et e & forT srae 1 yTeT
1. IrfeTefT 3w siaaTer F =atera fEeer:
(i) TR / FiaTSe 992 & 91 Tferefi &7 99 i Tar

(ii) THATEIT / FIETSS Fa F T TAaTal T 919 3f¥ TaT
[ * STTST % WTH § -0l AEST T8 1 S0 |

2. seer Forer fareg st wreet i1 1< 2 i srdfier st far=eor (a&dTasti o arer areer it I g $ir
ST0):

(i) 3rdfier o o Srer ST e ATAT TTTEERTET
(ii) STTET Tt / sraer i aE

(iii) 3mIer ST FA FY I

FGAT I HETerT e S T FT 3 (27 / 7E)
(iv) T2 &, a1 TGt H Tfq T £ R
(v) o & Hefera swaer (27 / 720)
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(vi) =3 BT, T ertrea T ey =9 §

(vii) T iz g g1, Foar A &

3. 3TdTer T T 3T TfA s awara:

(i) @fier T FHTTOT (TEF FTET 100 91T & Af8F T e AR ) -

(*)

@)

(M)

(ii) STEE TTTEHTLT & THA FAATGT 6 AT TEQA (U T TEITAS  AATAT ST T4k qearasit a1e4, IS
FIE A

4. rfter 7 faae:

(i) T ST I FA H T g2 2 (BT / 1)

(ii) =t 4 (i) 2T &, a7 faea & FTT 1 Ioor@ F2 (ATTFTH 100 2753)
(iiil) 3Tt o TorT ETaTe 7 T 9[ea 7 e

5. fret ot afiw FErar & I & AT WAt TS TR AT U Areer (ATTFHaT 100 2reat #)

BIRIEGEIREE]

), FHATfT, TaegRT qWUT FAT § & S Fw | FAT FRr AT g A
ST 3T AT & AT 98l gl I8 AT y=riora &Far Simar g & #9 safera &9 & Jeqmeer & §9q
TTAETH TAT THeE Tef I a0 0 Q=7 it = FT AT 5

AT HET & a1 ATl T 9717 fT gearew

MINISTRY OF AGRICULTURE AND FARMERS’ WELFARE
(Department of Agriculture, Cooperation and Farmers’ Welfare)
NOTIFICATION
New Delhi, the 20th July, 2020

G.S.R. 456(E).—In exercise of the powers conferred by section 22, read with sub-sections (8) and (9) of section
14, of the Farmers (Empowerment and Protection) Agreement on Price Assurance and Farm Services Ordinance,
2020 (Ord. 11 of 2020), the Central Government hereby makes the following rules, namely:—

1. Short title and commencement.— (1) These rules may be called the Farmers’ Agreement on Price Assurance
and Farm Services (Dispute Resolution) Rules, 2020.

(2) They shall come into force on the date of their publication in the Official Gazette.
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2. Definitions.— (1) In these rules, unless the context otherwise requires,—
(a) “Appellant” means a party who has filed an appeal before the Appellate Authority;
(b) “Appellate Authority” means the Appellate Authority referred to in rule 9;

(c) “Applicant” means a person who makes an application to the concerned Sub-divisional Authority for
deciding a dispute arising from a farming agreement;

(d) “Form” means a form appended to these rules;
(e) “Opposite party” means a person against whom the applicant has claimed relief;

(f) “Ordinance” means the Farmers (Empowerment and Protection) Agreement on Price Assurance and Farm
Services Ordinance, 2020 (Ord. 11 of 2020);

(g) “Respondent” means a person against whom an appeal is filed before the Appellate Authority;
(h) “Sub-Divisional Authority” means the authority referred to in rule 3;

(2) All words and expressions used herein and not defined, but defined in the Ordinance, shall have the meaning
as assigned to them in the Ordinance.

3. Jurisdiction of Sub-divisional Authority.— If any dispute arises under a farming agreement in respect of any
farming produce, the Sub-divisional Magistrate having jurisdiction over the land on which such produce is produced
or intended to be produced, shall be the Sub-divisional Authority to decide such dispute:

Provided that where more than one Sub-divisional Magistrates have jurisdiction to decide such dispute, the
Sub-divisional Magistrate having jurisdiction over the largest portion of the land on which such produce is produced
or intended to be produced, shall be the Sub-divisional Authority to decide such dispute.

4. Application to Sub-divisional Authority.— (1) Any party to a farming agreement may, in case of a dispute
thereunder, approach the concerned Sub-divisional Authority by filing an application in Form-1 alongwith an
affidavit, a copy of farming agreement, memorandum of conciliation proceeding, if any, any document in support of
the claims made therein and proof for having served a copy of such application with documents on the opposite party.

(2) The applicant may serve a copy of the application along with documents on the opposite party either in
person or through a registered post or by any other mode and if it is served at the address of the opposite party given
in the farming agreement, it shall be deemed to have been duly served on the opposite party:

Provided that in case where it is served through a registered post, it shall be deemed to have been served on the
opposite party after lapse of seven days therefrom.

5. Conciliation board.— (1) On receipt of the application under sub-rule (1) of rule 4, if the Sub-divisional
Authority finds that the farming agreement did not provide for conciliation process, it shall, within fourteen days from
the date of receipt of the application, appoint a conciliation board which shall be chaired by an officer serving under
the supervision and control of that authority.

(2) The Sub-Divisional Authority shall, considering the nature, gravity and monetary value involved in the
dispute, simultaneously appoint members as recommended by the disputing parties, to the conciliation board, in equal
numbers such that total number of appointed members to represent such parties shall be either two or four:

Provided that, if a party fails to recommend members within seven days, the Sub-Divisional Authority may
appoint such members as it thinks fit, to represent such parties.

6. Procedure to be followed by conciliation board.— For conciliation, the following procedure shall be followed
by the conciliation board, namely.-

(a) the chairperson of the conciliation board shall fix the date and the time of each conciliation session, where
all parties have to be present;

(b) each disputing party shall provide to the conciliation board a brief memorandum setting forth the issues,
which need to be resolved;

(c) the conciliation board may ask disputing parties to furnish such other information as may be required by it
in connection with the issues to be resolved,;

(d) the parties shall ordinarily be present personally at the conciliation sessions notified by the conciliation
board:

Provided that the disputing parties may be represented by an authorised person with the permission of the
conciliation board, but not by any legal practitioner;
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(e) if a party fails to attend a session fixed by the conciliation board deliberately or wilfully for two
consecutive times, conciliation shall be deemed to have failed and the conciliation board shall report such
matter to the Sub-Divisional Authority.

7. Time limit for completion of conciliation.—(1) The process of conciliation under rule 6 shall be completed
within a period of thirty days from the date of appointment of conciliation board.

(2) On settlement of the dispute, a Memorandum of Settlement shall be drawn accordingly in Form-2 and duly
signed by the disputing parties and thereupon, it shall be binding upon them.

(3) In case the dispute is not settled, the conciliation board shall prepare a brief report stating the brief issues,
efforts made by it to resolve those issues, the cause for failure of conciliation and any other matters that the
conciliation board deems appropriate.

(4) A copy of the brief report prepared under sub-rule (3) shall be provided to the Sub-Divisional Authority and
to each of the parties.

8. Dispute settlement through Sub-Divisional Authority.— (1) If the conciliation board fails to resolve the
dispute or the parties to the transaction are unable to resolve the dispute within thirty days as mentioned in sub-rule
(1) of rule 7, an aggrieved party may, within fourteen days therefrom, make an application to the concerned Sub-
Divisional Authority to decide the dispute.

Provided that the Sub-Divisional Authority may allow the aggrieved party to file such application within
twenty-one days instead of fourteen days, if such party shows reasonable or justifiable cause for the delay.

(2) On receipt of the application under sub-rule (1) or where, after receiving the application under sub-rule (1)
of rule 4, the Sub-divisional Authority finds that the farming agreement had provided for conciliation process, but the
parties have failed to settle their dispute through conciliation as provided under sub-section (2) of section 13, the
Sub-Divisional Authority shall—

(i)  issue notice to both parties and they shall attend proceedings before the Sub-Divisional Authority on the
designated date;

(i) hear both the parties by taking into account circumstances and the documentary evidence provided by the
parties:

Provided that the Sub-Divisional Authority may, if required, make necessary inquires to arrive at its decision.

(3) The Sub-Divisional Authority shall decide the dispute in a summary manner subject to the conditions
specified in sub-section (2) of section 14, by passing a reasoned order within thirty days from the date of its filing,
after giving an opportunity of being heard to the concerned parties.

9. Appellate Authority.—The Collector of the concerned district or the Additional Collector nominated by the
Collector of the district shall be the Appellate Authority to decide the appeal against the order passed by the Sub-
Divisional Authority under sub-rule (3) of rule 8.

10. Procedure for disposing of appeal.— (1) A party aggrieved by the order of the Sub-Divisional Authority
may, within thirty days of passing of such order, file an appeal to the Appellate Authority in Form-3 or by electronic
filing of such appeal:

Provided that the appellate authority may allow such appeal to be filed within forty-five days instead of thirty
days, if such party shows reasonable or justifiable cause for the delay.

(2) The appellant shall comply with the following requirements in filing appeal, namely.-
(i) the appeal memo shall be in writing and duly signed and verified by the appellant;

(ii) the certified copy of the order passed by the Sub-Divisional Authority along with supporting documents
shall accompany the appeal memo;

(iii) the appeal memo may be filed personally or through an advocate.

(3) The Appellate Authority shall dispose of the appeal by passing an order within thirty days from the date of
filing of such appeal, after giving the concerned parties a reasonable opportunity of being heard.

(4) The order under sub-rule (3) of rule 8 passed by the Sub-Divisional Authority or under sub-rule (3) passed
in appeal by the Appellate Authority shall have the force of the decree of the civil court and shall be enforceable as
such, and the decretal amount shall be recovered as arrears of land revenue.

[F.N0.1-5/2020-F.W.S.-11(E-85917)]
VIVEK AGGARWAL, Jt. Secy.
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FORM-1
(See rule 4)

Application to the Sub-divisional Authority under the Farmers (Empowerment and Protection) Agreement on Price
Assurance and Farm Services Ordinance, 2020

BEFORE THE SUB-DIVISIONAL AUTHORITY,

Photograph
of
applicant

Applicant
Vs
Opposite Party

Sir,

The undersigned makes this application for appropriate order of the Sub-divisional Authority as per the provisions of
the Farmers (Empowerment and Protection) Agreement on Price Assurance and Farm Services Ordinance, 2020, on
the basis of the following facts and information:-

Name of the applicant and Father’s name

Full address of the applicant

Age of the applicant

Occupation of the applicant

Brief particulars of the applicant’s engagement in agricultural activities

Brief particulars of the relevant farming agreement, including parties to such agreement
Nature of dispute arising out of or relating to the farming agreement

Whether any documents or affidavits of applicant or any witnesses are annexed (give details)

© © N o g ~ w D P

Any other information that may be necessary and helpful in the disposal of the case.

Verification

Verified, at this day of , 20__, that the contents of the above application are true and correct to
my knowledge and belief.

(Applicant)

FORM-2
[See rule 7(2)]

Memorandum of Settlement

1.Name and designation of Chairperson

2.Name and address of 1* disputant (farmer)

(i) Name and address of 1% conciliator representing farmer
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(ii) Name and address of 2™ Conciliator representing farmer

3.Name and address of 2™ disputant (sponsor)

(i Name and address of 1* conciliator representing sponsor

(i) Name and address of 2™ conciliator representing sponsor

4. Brief recital of the dispute(maximum 300 words)

5. Brief of the settlement (maximum 200 words)

6. We, both disputants, herewith express our mutual consent with the settlement of dispute as aforesaid and
accordingly we resolve to implement the settlement resolution forthwith.

7. If dispute is not settled, brief report as required under Rule 8 of the Farmers’ Produce Trade and Commerce

(Promotion and Facilitation) Ordinance Rules, 2020 (max. 200 words)

Signature of the parties

Signature/Thumb expression of 1% disputant Signature of 2™ disputant

(Farmer) (Sponsor)

Witnesses (Name with Signature)

1)
)

Signature of
Chairperson of Conciliation Board

1 2 3 4
( Name and signature of other members representing the disputants )

Copy to: (i)Sub-Divisional Authority of the jurisdiction.
(ii) Chairperson of the conciliation board.

(i) Every member of the conciliation board.
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FORM-3
[See rule 10(1)]

Format for Memorandum of Appeal to the Appellate Authority
1. Personal details of Appellant and Respondent:
M Name and address of appellant with telephone/mobile number

(ii) Name and address of respondent with telephone/mobile number
[* In case of Sponsor e-mail ID may also be furnished]

2. Order against which appeal is filed with appeal details (copy of order along with documents to be attached):
Q) Authority passing the order appealed against

(i) Date of decision/order passed

(iii) Date of serving the order

Order relates to recovery payable to or (Yes/No)

(iv) If Yes, amount of Recovery in Rs Payable to-----
(v) Order relates to penalty(Yes/No)
(vi) If Yes, amount of Penalty in Rs.

(vii)  Any other, please specify

3. Ground of appeal and additional documents:

0] Ground of appeal (each ground should not exceed 100 words) -
(@)
(b)
(c)
(i) Additional documentary evidences, if any, other than produced during proceeding before Sub-

Divisional Authority

4. Appeal filing details:
0] Whether there is delay in filing the appeal (Yes/No)
(i) If 4(i) is Yes, mention the ground for condonation of delay (maximum. 100 words)
(iii) Details of appeal fee paid

5. Relief sought with mention of any interim relief i.e. stay order (in max. 100 words)

FORM OF VERIFICATION

I, the appellant, do hereby declare that what is stated above is true to the best of my
information and belief. It is also certified that | have personally gone through the relevant provisions of the Ordinance
and the rules framed thereunder.

Place: Name and signature of the appellant with seal
Date:
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